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Dated 	The 28th December 1994. 
(Dictated in Open Court) 

7. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

U.A. 1118/929 	 Dt. of 08CiSiDniii 	28. 

V. Ramanaiah 	 .. ApplicaWtL 

Vs 

Chief Administrative Officer, 
Construction, SC Rly, 
S ec und er ab ad 

Divisthnal Railway Manager (p) 
SC Rly, Hyderabad Division, 
Secun Srabad. 

The Divisional Engineer, 
Construction—I 
SC Ply, Secunderabad. 

K.S. S 9ha Rao Gopal Respondents. 

4 

Counsel for the Applicant 	Mr. P. Krishna Reddy 

Counsel for the Respondents 	Mr. V. Bhimanna, Addl.CG5C. 

C OR AN 

THE HON'BLE SHRI A.B. GORTHI 	MEMBER (ADMN.) 

OR  DER 

As Per Hon'ble Shri A.S. Gorthi, Member (Admn.) 

Shri P. Krishna Reddy, learned counsel for 

the applicant appears and states that no "r'nr relief 
t 

in this CA is required. In view of the submission ède 
4. 

the learned counsel for the applicant, the CA is dismiAs 

as hing become infructuous. No costs. 

by 

(A.B. 
N EMB ER ( A DMN 



Copy to:- 

Chief Administrtjve Off'iccir, Constructions, S.C.Rlys, 
SPcundtrabad. 

Di'jisional RLilway Nanaqtr( p), S.C.Railwsy, HydrQbzd 
Division, Sicunder&jd. 

Th. Di4sior1 Enginr, Construction—I, S.C.Riiugy, 
Secunderabud. 

 
On5 copy to Sri. P.Krishna Riddy, adyocat, CAT, Hyd. 

One copy to Sri•V.Bhimanna, SC for Rlys, CAT, Hyd. 

5. One copy to Library, CAT, Hyd. 

7. One spru copy. 	 I 
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